IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENé;//

0.A. 426/97 & OA 727/97

1)

/

AT HYDERABAD

I. 0.A. 426/97

Smt. M.Bharathi cee

vVersus

1.

2.

Shri Y. Appala Raju
Shrl K.Bhaskara Rao
Shri KK Chakravarthy

Union of India rep. by
Chief Postmaster General,
AP Circle, Hyderabad.

Postmaster General,
Vijayawada Region,
vijavawada.

Date of declsions 12.6.1997

Applicant

Senior Supdt. of Post Offices,

Vijavawada Division,
Vijayawada.

Shri K.Satyanarayana,
Muchintala village,
Penuganchprolu SO,
Krishna Dist., AP.

II. 0.A.727/97

K.Satyanarayana

Versus

1. Postmaster General,
Vijayawada Division,

Vijayawada.

Muchintala village,
Krishna Dist.

BEhri K.K.Chakravarthy

Shri K.Bhaskara Rao
Shri Y.Appala Raju

CORAM

Respondents

Counsel for applicant
Counsel for R-1 to 2
Counsel for R-4

Applicant

2. Sr.Supdt. of Post Offices,
Vijayawada Division,
Vijayawada, .

3. Sub-pivisional Inspector,
Posts,

Nandigama, Krishna Dist.

4. M.,Bharathi,

+++ Respondents
e+« Counsel for applicant

+as Counsel for Ri1=-3
»os Counsél for R-4

HON'BLE SHRI H. RAJENDRA PRAS;IAD, MEMBER (ADMINISTRATIVE)
HON'BLE SHRI B.S. JAI PARAME%WAR, MEMBER (JUDICIAL)

D

[




G/

O RDER

(Per Shri H. Rajendra Prasad, Member (Administrative)

Heard Shri Y.Appala Raju for the applicant in OA

426/97, 3hri K.K.Chakravarthy for the applicant in OA

£112

727/97, and Shri K. Bhaskar Rao for the official respondent
in both the OAs.
2. It would be wholly unnecessary to go into the détaills
of these cases which arise from impugned selection/non-
appointment in the post of EDBPM., ' Muchintala EDBEC in
Vijayawada Division. The concerned dealing file from the
office of the SSp, Vijayawada Division was produced for our
perusal. We notice from it that,6 so far, the entire process
bristles with a variety of irregular actions and unexplained
adhoc decisions, soﬁe of which appear to be neither
. warranted nor covered by rules or established procedures.
3. | It is seen that the applicant in OA 426/97 submitteg
a represeﬁtation_(Annexﬂre X to .OA) to Respondent No.2
therein, viz., PMG.. Vijayawada.Region, on 11,3.96. The
applicant complains that the same has not been disposed of,
The said Respondent, viz., PMG., Vijayawada, is directed tg

have the same examined on merits, take a suitable decision

thereon and communicate ° the same to the applicant within

15 days from today. BSubject to and depending on the decisig

8

s0 arrived at and communicated, the following further
directions are given: |

(i) Considering thée number of apparent irregularities
and loose ends noticed in the process of selection, it is
necessary that the process be initiated denows}
The most suitable candidate who fulfills all the conditions,
and is found to be the fittest to hold the job,shall he

selected after . proper procedure as per rules. - If the

appointment iS Mow to be made from the list of candidate
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[sponsoredAby the Employment Exchange, and if the names of the

applicants in both these OAS do not happen to figure in the

1iét sponsored by the Employment Exchange, their candidature
shall also be considered on the strength of the applications
and documen;s already submitted by them in the very first
instance, along with ! such other names as may be sponsored nd
by the.ﬁmployment Exchange. As already stated, the fittest
candidate fulfilling all requirements énd qualifications
shall be selected.

(11) In view of the flaws noticed in the impugned
selection to the post of EDBPM of this office, it becomes
necessary to ask the Post Master Génerai, vijayawada (R-2
in OA 426/97 and R«~1 in the other OA) to have the process of|
selectién checked at every stage to ensure the elimination
of possible repetition bf any irregularifies. Until the

£final selection is made, the present (provisional) EDBPM

functions as at present.

1

|

|

\

(applicant in OA 426/97) shall be allowed to discharge her |
, |
|

|

Thus the OAS 426/97 and 727/97 are disposed of. i

1

\

Bws Jal Parameswar) (H.Rajen@ra) Prasad)
Menber (Judicigi) Member ( inistrative)
12th June, 1987
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C.A.426/97
OA.727/97.

TO  Cnief
1, The/Postmaster General,

A.,P,Circle, Union of India,
Hyderabad.,

2. The rostmaster General, Vijayawada Region,
Vi jayawada.

3. The Senior Supdt.of Post QOffices,
Vijayawada Division, Vijayawada.

4, The Sub Divisional Inspector,
Posts, Nandigama, Krishna Dist.

5. One copy to Mr.Y.Appala Raju, Advocate, CAT.Hyd,

6. One copy to Mr. K,Bhaskar Rao, Addl,.CGSC. CAT.Hyd,
7. One copy to Mr.K.K.,Chakravarthy, Advocate, CAT,Hyd.
8. One copy to HHRP M(A) CAT.Hyd,

9. One copy to D.R.(a) cal,Hyd,

10, One spare copy.
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IN THi CENTRAL ADMINISTR:TTVE TRIBUNAL
FYLERABAL BENCH AT HYLERABAD
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THE HOW'BLE MR.H. R“JLNLRA PFRASAD:M(2)
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